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.,LIB.~RARY. 
CENTRAL ADMINISTRATIVE TRIBUNAL 

KOLKATA BENCH 

18 	 Date of Order: 03.09.2018. 

Ms. Bidisha Banerjee, Judicial Member 

Dr. (Ms.) Nandita. Chatterjee, Administrative Member 

Coram: Hon'ble 

Hon'.blei  

I Shri Wilfred Richfield: 

S/o Late A.. Daniel,. aged about 52 years, presently working 

as Primary School Teacher in Govt. Senior Secondary School 

Rabindra Bangla Vidyalaya, Port Blair, R/o Junglighat, Port 

Blair, South Andaman, Pin 744103. 

Applicant 

-Versus- 

1. The Andaman & Nicobar Administration, service through 

the Lt. Governor (Adrnintrato4., - Andaman & Nicobar 

Islands, Raj Niwas, -Port Blair 744 lOt 

2 The Chief Secretary Aftdan & Nicobar Administration, 

Secretariat, Secretariat Buildiig, PortBlair, District : South 

Andaman, Pin Cede - 7441lO). 
\_ 	

I' 
The Secretary (Edcatioh),': Afidaman . & Nicobar 

Administration, Secretariat Building', Port Blair, District 

South Andaman, Pin Code - 744101. 

The Director (Education), Andaman & Nicobar 

Administration, Directorate of Education, Port Blair, District 

South Andaman, Pin Code 
- 744101. 

The Deputy Director Education (Personal), Andaman & 

Nicobar Administration, Directorate of Education, Port Blair- 

744101. 

Respondents 

orthe,Appliant(s): . Mr. R;Kumar, Counsel 

Ms. I. Chakrahorty, Counsel 

Mr. S. S. Sarkar, Counsel 

For The Respondent(s): Mr. R. Halder, Counsel 
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ORDER(ORAJd 

11d. counsel for the applicant and respondents are both present and 

heard. 

2. 	
Ld. counsel for the applicant submits that the instant original 

application has filed seeking the following relief: 

an order be passed directing the respondent to consider the 

presentation dated 05.04.2018 and 13.08.2018 as per the 

ause (vii) of the Guidefines for transfer/posting of Teaching 

nd Non TedTg Staff of Edu.dtiQn df.4&N Administration. 

) An order bee sduashsett1 a 	
the transfer order 

To. 8:3 dc& 	4 	Op subsqeflt circular dated 

? 	 Y 

1. 08r201 8 	
uedThrect0T (Educatiàfl) (Respondent No. 

) .ujreby; tT pptcA sAeen trai&ferred from SSS RBV 

ru 

\ 	 \\') / 
c). An 'rde Arecti .th&reSPOrLdn/ 	oritieS to consider the 

posting ofthe appjtcant tQ any pfthe school in which area 

applicant's wife is now posted and/or in any of the place in 

Zone III. 

An order directing the respondent authorities to allow the 

applicant to work at SSS RBV Port Blair where he is presently 

working till the disposal of the instant O.A 

An order directing the respondent authorities to act in 

accordance with law. 

J) 

 

An order do issue commanding upon the respondent 

authorities to transmit all the records containing each and every 

documents pertaining to the above m,entioned case before this 
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n'ble Tribunal so as to adjudicate and to render conscionable 

tice to the applicant; 

Any further order or orders, direction or directions may be 

ssed which may deem fit and proper by this Hon'ble Tribunal 

this case in the interest of justice. 

3. 	Ld. counsel for the applicant submits that consequent to the transfer 

order issued on 1.08.2018 (Annexure A-13 to the O.A), the applicant had 

immediately preferred a representation dated 13.08.2018 (Annexure A-14 to 

the O.A), in which' he had referred to the violation of transfer guidelines and 

also prayed for posting in t1ke,191A4 ttation as atof'this spouse. 
N. 

7 	
A1 

,ê1' - 
4 	Ld counsel for the app1ct uith4at as the respondents have not 

... 	,.. 

yet considered the repesenttion,p?ondelits may'bedirected to dispose 

	

4 ....-- 	 .. 
--,- 	. 

of the same in a speific timè frm ne1Igh19of extat transfer policy and 

guidelines.. 	 ..,. 

5 	During hearing, 'Ld coinsefor- the%pondne ' nished an office order 

dated. 1308.2018 in which thea icant-stcs&reIiied on 13.08.2018 itself the 

same day on which the applicant had preferred a representation. 

6. 	We are prima facie of the view that the representation of the applicant 

ought to have beeiji decided upon prior to his release. Hence, we direct the 

competent respondent authority to dispose of the representation of the 

applicant with a reasoned and speaking order, after examination of the 

grounds taken/ pr yers made in the said representation, within a period of 4 

weeks frori the date of receipt of a copy of this order and the decision so 

arrived at shall be communicated to the applicant forthwith. 
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7. While de iding on the representation, the competent respondent authority 

will bear in rrind the applicability of the Transfer policy Notification dated 
5th 

December, 2Q14, particularly, para (vii) of the same, as well as the tenure of 

postings spe4icied in the said guidelines. It is further directed that till the 

disposal of the representation, the respondents will not take any coercive 

action against the applicant. 

8. 	With this the O.A is disposed of. There will be no orders as to costs. 

(Nandita C 
Member 
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Mmber(J) 
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